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IN THE CENTRAL ADMINISTRATIVE TRiBUNAL

: ERNAKULAM
' 0.A. No.607/89 98
br 9 &9, -5 o
DATE OF DECISION__24-4.1990
N Sarojini and 6 others Applicant (s) .
M/s K Ramakumar & VR Rama- Advocate for the Applicant (s)
chandran Nair
Versus

Union of Indla rep. by Genera%eaxmdem(s)

" TManager, Southern Railway, Madras
and 8 others '

M/sMC Cherian & TA Rajan . _  advocate for the Respondent (s) 1 &92
; ' ’ : ' (No appearance for R 3 to 3)

CORAM:

Thé Hon'ble Mr. NV Krishnan, Administrative Member
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" The Hon'ble Mr. AV Haridasan, Judicial Member

Whether Reporters ot local papers may be allowed to see the Judgement? _
To be referred to the Reporter or not? 7

Whether their Lordships wish to see the fair copy of the Judgement7 >
To be circulated to all Benches of the Tribunal ? T
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' JUDGEMENT
Shri NV Krichnan, Administrative Member.

. Thg applicants ¢h9~aré aggrieved by the Annexure-B
Memorandum dated 23.9.39 of Respondent-2 indicéting the name$
pf the casual }abourers who were screened ahd'é&a empanelled
ﬁoriabsdrptiohgas;Gangmensinithe Eﬁgineering Depa;tment in the
Palghat Division. The applicants submltznﬂ that they were
senior enough to be c0n81dered for empanelment alonguith the‘

persons mentloned in Annexure-8 Memorandum.

2 The applicants ase, therefore, prayed that the Annexure-B)

3

to the extent it excluded their nahes7be declared as invalid and
quashed and to direct the respondents to screen them for the
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purpase‘of their regular absorption.

3 The Respondents 1 & 2 have filed a reply in

is ' o
which it/submitted that the applicants had'lesseri
-number of days of sefuices than the seven ladies who
have been included in the impugned empanelment 1ist
(Annexure-B) and who have been impleaded as Respondents
3 to 9’and therefore, they have not been included ih
that ﬁgnel. It'is, houwever, stated that orders.have
since been issued on 19.3.90 (Ext.R1(a) ) and the
. applicants haQing been found suitable by the Sc;eening
Committee for absogption Ao SCs/SCPs in the Traffic
Dé@artment. They have been provisiqnaliy empanelled
againsf the vécancies as on 31.12.89.
4 | When the matter came up Fof final hearing to=-day
the counsel of‘applicang subhitted fﬁat in view of the
Annexure R1(a) orders regarding their_émpanelment the
applieation has lost its force and it can be closed as
having become infructuous.
5 In'thése circumsténcés, we agree that this

application has become infructuous and it is accordingly
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(AV Haridasan) - (NV Krishnan) -

Judicial Member 'AdministratiVe Member
24=4-1890

dismissed.




